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THE HIGH COURT OF MADHYA PRADESH 

MCRC No. 4232/2022 
(AWDHESH AHIRWAR Vs STATE OF MADHYA PRADESH) 

Through Video Conferencing

Gwalior, Dated : 24/01/2022

Shri Rajiv Sharma, Counsel for applicant. 

Shri A.K. Nirankari, Counsel for State. 

Case diary is available.

This is third application filed under Section 439 of Cr.P.C. for

grant of bail. The second application was dismissed by the Coordinate

Bench  of  this  Court  by  order  dated  27.10.2021  passed  in  M.Cr.C.

No.52862/2021  as  withdrawn. As  the  Hon'ble  Judge  has  been

transferred,  therefore,  this  application  has  been  placed  before  this

Court. 

The applicant  has been arrested on 07.06.2021 in  connection

with  Crime  No.136/2021  registered  by  Police  Station  –  Bamori,

District Guna for offence punishable under Sections 304-B, 498-A of

IPC. 

The previous  two bail  applications  were  withdrawn from the

Coordinate Bench of this Court. The applicant is the husband and the

deceased died within three years of her marriage. 

In  view  of  allegations  made  against  the  applicant  regarding

demand of dowry...

At  this  stage,  Counsel  for  applicant  seeks  permission  of  this

Court to withdraw this application with liberty to revive the prayer

after examination of all material witnesses. 
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With  aforesaid  liberty,  the  application  is  dismissed  as

withdrawn. 

(G.S. Ahluwalia)
          Judge 

Aman 
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